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CENTRAL Ak INISTRAT TYE TRIZUNAL
PRINSIPAL BENGH : NEW LELHI
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Shrv J. F, Verghese, Counsel for the Applicant
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~

Curt : Hon'ble Shri Xaushsl Kumar, Vice Chairman (A)

Hon'ble shri Justice U. T, sSrivastava, V.C.(J)

JULGMENT  (CRAL)

\
(By Hoatble Wr. Justice U. C. Srivastava, V.C.)

The applicant has been working as~a Projectionist
in the Ram Manohar Lohia Hospital which comes under the
Cirector General of Health 3ervices simce 1982 in the

alleges
scale of Ks.260-400. The applicantpgfskakes that similarl,

placed persons in the Safdarjung Hospital get a higher

Hospitals It is further stated that the duties and
reSponsib}lities attached to the post in both the Hospitals
are identiéal and the eligibility conditions 1in both

the Hosplitals are the same. The applicaat reﬁfésented
agalnst the same several times. A copy of his
represantatéon dated 4.9.1939 is annexed with the CA

as Annexure -11I. mxxxx%ﬂx%xxmhxxxx&p&a&mmt&kﬁxxx Ehe
Administretive Officer of the Hospital, vide his letter

dated 21.3,1989 (Annexure-I1V) addressed to the Director

Seneral of Health sServices, MNew Jelhi made a reference

to respondent No.2 polnting out the ancmaly in the pay

scale. It is stated that no action has been taken by
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respondents thereafter, It is coaveyed in the above letter
that the applicant possesses the qualification ar for the
post of Projectionist; that the dutles and responsibilities
and experierce
of the post and qu glifications/prescribed in the recrultment
rules of the incumbents are identical. The pay scale for the
said post in BML Zospital is Ks.950=1500 whereas in Safdarjung
Hospital the same is Rs.1350-2200 and thét there appears to
be some clerical error. It is suygested in the letter that

the case may be included in thée list of categories of

posts by the Anomalies Committee .,

2. It appears that no action has been taken by the
respondents thereafter. Applicant's averment that the duties
and responsibilities of the above post in both the Hospitals
are ldentical are similar cannot, therefore, be denied.

It is stated that the matter is still under consideration

of the respondents. More than two years have kzan passed
since then. kaixxxk?ﬁxxiﬂrﬂx The case, therefore, calls
inteference from thehfribunal and we direct the respondents
that the gpplicant's cleim may be decided within a period of
three months elther by refering the matter to the Anomslies
Committee or by the respondent No.2 himself.. This period

of three months will be counted from the date of communic ation
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a copy of this order.

The CA is disposed of as above with no order as to
1
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( U. C. Srivastava ) ( Kaushal Kumar )
V.. (J) V.C. (A)



